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IN THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI 

O.A. NO. 274/2022 
 

IN THE MATTER OF: 

 Prem Aggarwal & Ors.    ... Applicants 
Versus 

 
GNCTD & Ors.         ... Respondents 
 

REPLY ON BEHALF OF THE RESPONDENT M/S NANDNI 
PROCESSORS 
  
MOST RESPECTFULLY SUBMITTED: 

 
1. That the answering respondent is a Citizen of India, and 

Dyeing of fabrics 200 

meters/day

precautions envisaged by law.  

2. In this regard it is most respectfully submitted that the 

answering respondent has been issued NOC by the 

Ground Water Department, Ministry of Jal Shakti, Govt. of 

Uttar Pradesh, on 25.9.2021, for new/existing well for 

industrial use of ground water for the period 25.11.2021 

to 24.11.2006. True Copy of authorisations/ NOCs/ 

CTOs received by the applicant from the official 

respondents is annexed as Annexure R-1. 

3. That the answering respondent has also been issued 

Consent to Operate(CTO) by the Uttar Pradesh Pollution 

Control Board, on 4.1.2024, for the period 1.1.2024 upto 

31.12.2028, for the manufacturing and dying of fabrics. 
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4. That the answering respondent has also engaged the 

services of Bharat Oil & Waste Management Ltd., for the 

lifting of residue and sludge. It is submitted that the same 

are being lifted from time to time and in this regard the 

receipts issued are annexed herewith for the perusal of 

  

5. That it is most respectfully submitted that the answering 

respondent has been carrying out its business in a lawful 

manner, and except for the latest inspection carried out 

by the official respondents, there has never been any 

adverse reports or adverse action against the answering 

respondent by the official respondents, prior to the 

present action. 

Even with regard to the present action by the official 

respondents, it is submitted that the TDS in the effluent 

residue from the ETP of the answering respondent was 

found to have exceeded the limit by just 128mg/l against 

the permissible limit of 2100mg/l. 

It is most respectfully submitted that even the same was 

due to the negligence of the ETP operator, and the same 

was immediately rectified. 

6. It is also submitted that the show cause issued by the 

official respondents has been appropriately replied and 

the penalty levied has been duly deposited. 

However, it is respectfully submitted, that third party tests 

conducted from time to time would reveal, that the 

answering respondent s establishment s effluents were 

always well within the permissible limits in the past, as 

can be seen from the table below: 

288



 TEST REPORT BY GLOBAL ENVIRO LABS 

Date TDS found 

24.4.2023 1725 mg/l 

24.5.2023 1749 mg/l 

28.6.2023 1710 mg/l 

21.7.2023 1714 mg/l 

14.8.2023 1780 mg/l 

23.9.2023 1796 mg/l 

25.10.2023 1698 mg/l 

20.5.2024 1708 mg/l 

 It is also submitted that log book was also being 

maintained in a proper manner. True copy of reports by 

Global Enviro Labs and copies of log book are annexed as 

Annexure R-2. True copy of other relevant documents is 

Annexure R-3. 

7. It is reiterated that answering respondent is carrying out 

its business as per law. It is also submitted that as per 

Section 20 of the National Green Tribunal Act, 2010, one 

apply while deciding any issue before it is that of 

and norms which every industry in India, is liable to follow 

while carrying out its business, so as to mitigate the 

harmful effects to the maximum possible degree, which in 

the present case, the answering respondent is fully 

abiding by. It is submitted that the dyeing industry in 

India is competing against industries in other parts of the 

world like that in Bangladesh, where the labour laws and 

environment norms are non existent.  
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It is submitted that the answering respondent is not only 

complying with all the environmental laws, but also labour 

laws, and in the present globalized hyper competitive 

market, and any disruption, costs dearly to the answering 

respondent. It is also submitted that the establishment of 

the answering respondent is a source of employment to a 

number of employees. 

 

PRAYER 

 On the basis of the above submissions, it is humbly prayed 

that answering respondent may be exempted from further action 

in the present matter, in the interest of justice. 

              

                           Through                  DEPONENT  
Date: 11.9.2024 

Place: New Delhi       
                                                                    Anuj Kumar Sharma 
                                                                    ADVOCATE 
 
VERIFICATION 

I, the deponent herein, do hereby verify that the contents of the 
above reply are true and correct to my knowledge based on  
records. Nothing is false therein. Verified at New Delhi on 

11.9.2024.       

DEPONENT 
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